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Before the National Green Tribunal
(West Zone) bench, Pune
Original Application No.84/2019 (W.Z.)
Arising out of W.P.No.11120/2019

Vinaykumar Vitthalrao Jathar - Applicant
Verses
State of Maharashtra & others - Respondents

Affidavit on behalf of Respondent No. 8, 9 & 10 in the view of
the order dated 12/05/2023 passed by this Hon'ble Tribunal.

1) I'say and submit that, I am filling this affidavit on behalf
of Respondent No. 8, 9 & Respondent No. 10 as authorized me
to file affidavit in reply in the present original application and

; accordingly on the basis of available record in the office I am
filling this affidavit in reply in the view of order passed by
Hon'ble Tribunal vide dated 12/05/2023.

2) I say and submit that, the present application filed by the
applicant there by prayed to hold and declare that the permission
granted by the respondent no.3 dtd. 18/05/2018 in favour of
Respondent no.11 for construction and errection of power plant
Gat No.52/2 at village Limpangaon, Tal. Shrigbnda, Dist.
Ahmednagar is in contravention of the provisions of Forest
conservation act 1980 and guideline dtd.09/02/2011 and
15/03/2011. Further prayed to issue directions to prohibit the
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respondent no.l11 from carrying further construction in

pursuance to permission granted by the respondent no.3. Further
prayed to issue direction for the lands to the extent 36 hector in
gat 1n0.52/1 may forthwith be transmitted or handed over in

possession of the forest department.

3) I say and submit that as per order passed by Hon'ble
Tribunal vide dated 05/09/2019 a joint committee has been
visited the spot and submitted report on the factual aspects. The
joint committee report has been already filed in the present
original application. 1 say and submit that, on the cost of
repetition some contents have been reiterated in the present
affidavit in reply for the sake of convenience and for the kind

perusal of this Hon'ble Tribunal.

4) 1 say that, after the site inspection the committee members
have verified the available documents and record and came to

the following conclusions i.e.

1) Vide notification dated 11/02/2020 issued by Ministry of
Environment Forest and Climate Change the Eco-Senstive zone
for Great Indian Bustard Wildlife Sanctuary has been notified
and the existing Eco-Sensitive zone is ranging from 0 to 400
mtrs from the sanctuary boundary. In this view of the matter the
land and project in question does not fall within the Eco-
Sensitive Zone. Here to marked annexed Exh. R-1 are the

copy of Notification Dated 11/02/2020.

ii)  Vide notification NoFLD1870/67084-W dated 25/1 1/1970

issued by Revenue and Forest Department total 82 Acre of land

=
BEFORE ME

\\ -\A- o




o

| (‘”‘3
g

\

e

e
A LA '(:
o |
a |

{0

\

N
N\

;:;-:I)'; : e

: v ad i
/ w"’{;\;&/

':.‘), ’l.

A%

: Ahmed} Vau
R. Ne
Ex.Dt: 1511074

594

out of gut number 52/2 situated at Limpangaon Tal. Shrigonda
Dist. Ahmednagar came to be de-notified and ceased to be a
reserve forest land. Here to marked annexed Exh. R-2 are the
copy of Notification Dated 13/06/1892 and annexed Exh. R-3
Notification Dated 25/11/1970.

iii)  The land gut no.52/2 then came to be de-notified by order
passed by Revenue and Forest Department, Mumbai which later
came to be published in government Gazette dated 31/12/1970.
Accordingly, said land thereafter, came to be transferred for
setting up the project by then collector, Ahmednagar vide order
dated 02/04/1971. However, after verification of the documents
and map prepared by Dy. Supt. Land Record, Shrigonda it
appears that, total 35 hectors land out of gut no.52/1 situated at
Limpangaon, Tal. Shrigonda, Dist. Ahmednagar is under control
and possession of the sugar factory i.e. M/s. Sahakar Maharshi
Narayanrao Nagawade SSK Ltd., Even though the same land is

forest land.

5) I say that, it is respectfully submitted that, the Collector,
Ahmednagar vide letter dated 03/03/2020 has called for report
from the Sub Divisional Officer, Shrigonda-Parner in
consistence with the order dated 05/12/2019 passed by this
Hon'ble Tribunal. Accordingly, Sub Divisional Officer,
Shrigonda has submitted a report on 04/03/2020 and set out the

g \
g
o facts as under
55 .,\ ct under,

The land bearing old survey no.99 situated at village

impangaon Tal. Shrigonda is divided in sub survey no.99A &
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99B in 1935. In 1970 Gat Scheme was implementation and the

land bearing Survey No.99A has given new Gat no.234 (area
155.65 H.R.) in gut scheme. The land bearing Survey No.99B

has given new Gat No.237 (area 40 acre) in gut scheme.

Then village Junglewadi has became a separate revenue
village and gut no. 237 has given new gut no. 51, As per the
Maharashtra Government gazette notification published on 26
September 1935 the land bearing survey no. 99B (old gut no.
237 and new gut no. 51) area 40 acre situated at village
Limpangaon Tal. Shrigonda has ceased has ceased to be a

reserved forest.

6) I say that, later in the report given by the committee, it is
found that M/s. Sahakar Maharshi Narayanrao Nagawade Co-
operative Sugar factory has been erected on deforested land
bearing gat n0.52/2 area 82 acre (33.18.41 H.R.) and all the
mutation entry done pertaining to gut no. 52/2 of sugar factory

are of deforested land.

7) I say that, ownership and possession of the said land was
Revenue department. The said lands has been allotted for

various purposes by revenue department authority.

8) I say that, as per the Notification dated 11/02/2020 issued

by Ministry of forest and climate change the eco-sensitive zone

for Great Indian Bustard Wildlife Sanctuary Eco Sensitive Zone

can be ranged from 0 to 400 mtrs. from the Sanctuary
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environment around them.

9)  As per the guideline for the declaration of Eco Sensitive
zone around protected area, regions providing connectivity and
ecologically important patches as well as crucial for landscape
linkage, if present around the protected area will be considered
within ESZ's. Further the Eco Sensitive zone may not be

Uniform all around, and it could be variable in width & extend.

10)  As per the guidelines dated 09/02/2011 of Ministry of
Environment and forest the eco-sensitive zone purpose for
declaring Eco Sensitive Zone around National park and
sanctuaries is to create some kind of "Shock Absorber" for the
Protected Areas. They would also act as a transition zone from
areas of high protection to areas involving lesser protection. And
has been decided by the National Board for Wildlife, the
activities in the Eco-Sensitive zones would be of a regulatory
nature rather than prohibitive nature, unless and otherwise so

required.

1) T say that, revenue authorities are dealing to the subject of
said issue i.e. the subject land which prima facie found to be

forest land for which the revenue department has requested to

 the State Govt. to grant permission for revision of the said land.

Hence this affidavit.

BEF;RE ME
M J GAIKWAD

Advocata & Notarv Public
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VERIFICATION

Hence, it js verified at Ahmednagar on this  13th day of
September, 2023

R
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Deponent

: 3 0%
Drafted and settled by : Sufﬁf%vj/n}i%a} Mlne
(Adv. D. M. Gupte)

BEFORE ME
Solemnly affirmed before me

bySuvaxna Ravindra M ane
who is icientijied before me
by Shivar. Meare

whom | p&fsonally know.

r. ] Gaikwad :
Advocate & Notary Public
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

AND WHEREAS, copies of the Gazette containing the said draft notification were
made available to the public on the 14" January, 2019;

AND WHEREAS, objections ang Suggestions received from persons and
stakeholders in response to the aforesaid draft notification were duly considered in the
Ministry;

AND WHEREAS, the Great Indian Bustard Wildlife Sanctuary is located at the
junction of Ahmadnagar ang Solapur Districts in the State of Maharashtra. The Wildlife
Sanctuary has historical, economic and medicinal values and spread over an area of 366.72
Square kilometres. The Great Indian Bustard Wildlife Sanctuary was notified vide notification
of the State Government of Maharashtra number WLP. 0614/C.R.111/F-1, dated the 9t
March, 2016:

Pitpapada (Justicia procumbens L.), ashok (Polyalthia longifolia Sonn. Thwaites), satvin
(Alstonia Scholaris L. R. Br.), piwali kanher (Cascabela thevetia . Lippold), sangkhi
(Catharanthys pusillus Murray G.Don), vilyati-vakundi (Cryptostegia grandiflora Roxb. ex
R.Br.), kanher (Nerium oleander L.), chafa (Plumeria alpa L.), bherli-mad (Caryota urens R
shindi (Phoenix Sylvestris |. Roxb.), badakvel (Aristolochia bracteolata Lam.), mandar
(Calotropis gigantea L. Dryand.), kandil phul ( Ceropegia bulbosa Roxb.), kavali (Cryptolepis
dubia Burm f. M.R.Almeida), harandodi (Dregea volupilis L.f. Benth. ex Hook.f.), dudhani
(Oxystelma esculentum . f. Sm.), shatavari (Asparagus racemosus Willd.), sadodi
(Cyanthillium cinereum |_. H.Rob.), dahan (Tricholepis amplexicaulis C.B.Clarke), ekdandi
(Tridax procumbens |. I shankeshrvar (Xanthium Strumarium L.), chirchitta (Bidens
biternata Lour. Merr. & Sherff), medhshingi (Dolichandrone falcata Wall. ex DE. Seem.),
chota kalpa (Trichodesma indicum L. Lehm.), gulmohar (Delonix regia Hook.Raf.), ram babul
(Parkinsonia aculeata L.), piwala gulmohar (Peltophorum pterocarpum DC, K.Heyne), kena
(Commelina benghalensis L.), chandvel (Convolvulus arvensis L.), vishnukrant (Evolvulus

Pierre), ghodegui (Lavandula bipinnata Roth Kuntze), dipmal (Leonotis nepetifolia L. R.Br.),
tamba (Leucas aspera Willd. Link), arkar, arati (Mimosa hamata Willd.), vedi babul (Prosopis
Juliflora Sw, DC.), khair (Acacia catechy L.f. Willd.), chendu phul (Parkia biglandulosa Wight
& Am.), vilayati chinch (Pithecellobium dulce Roxb.Benth.), nilgiri (Eucalyptus globulus
Labill.), pery (Psidium guajava L, Jamb), jambhal (Syzygium cumini | Skeels), punarnava
(Boerhavia diffusa L.), safed ti| (Sesamum indicum L.), bhui-til (Sesamum laciniatum Klein ex
Willd.), pandharphali (Flueggea leucopyrus Willd.), lavala (Cyperus difformis L.), velu
(Dendrocalamus strictus roxb. Nees), marve| (Dichanthium foveolatum Delile Roberty),
lonigawat (Dinepra retroflexa \/ah| Panz.), (Portulaca tuberosa Roxb.), dalimb (Punica
granatum L.), bor (Ziziphus Jujuba Mill.), chanya-bor (Ziziphus nummularia Burm f. Wight &
Arn.), (Spermacoce ocymoides Burm.f.), bel (Aegle marmelos 15 Corréa), kavath (Limonia
acidissima Groff), chandan (Santalum  album 558 ashwagandha (Withania Somnifera L.
Dunal), Indian fagonia (Fagonia indica Burm f.), sarata (Tribulus terrestris L.), and the like:
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ormorant (Microcarpo niger), great cormorant (Phalacrocorax carbo), Indian
shag (Phalacrocorax fuscico///'s), bar-headed goose (Anser indicus), cotton tea| (Nettapus
coromande//anus), mallard (Anas p/atyrhynchos), black-shouldered kite (Elanus caeruleus),
painted francolin (Francolinus pictus), grey francolin (Francolinus pondicerianus), rose-
ringed parakeet (Psittacula kramerij), Common barn-ow| (Tyto alba), little green bee-eater

(Merops orientals), large grey babbler ( Turdoides malcolmi), black drongo (Edolius

under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. - (1) The Eco-sensitive Zone

Comprised of land in 100 patches interspersed with forest as wel as non forest areg.

(2) The Eco-sensitive Zone shall be to an extent of (zero) metre to 400 meters around
the Great Indian Bustard Wildlife Sanctuary and the area of the Eco-sensitive Zone is
591.52 square kilometres, Oyt of the 100 patches of the Eco-sensitive Zone only two
patches have ¢ (zero) extent of Eco-sensitive Zone. This js due to Municipal

(4) Patch-wise area statement of the Eco-sensitive Zone around the Great Indian Bustard
* Wildlife Sanctuary is appended as Annexure B,
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Area demarcating Eco-sensitive Zone appended ag
Annexure l-A, Annexure 1I-B, Annexure ll-C ang Annexure 1I-D,

(6) Patch maps of Eco-Sensitive Zone for the Great Indian Bustarg Wildlife Sanctuary
with pProminent locationg are appended as Annexure lIE.

(7) Geo-coordinates of patches including protected areg and Eco-sensitive Zone are
given in Annexure .

2. Zonal Master Pjan for Eco-sensrtive Zone.- ( 1) The State Government shall, for the
Purposes of the Eco-sensrtive Zone Prepare 3 Zonal Master Pjan Within a period of two
years from the date of Publication of this notification in the Officia Gazette, in

d ! . . :

(3) The Zonal Master Plan shaj be Prepared jn Consultation with the following
Departments of the State Government, for integrating the ecological ang

(i) Environment;

(i) Forest and Wildlife:

(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

vii) Rural Development;

(viii) Irrigation and Flood Control:
(ix) Municipal;

(x) Panchayatl Raj; ang

(xi) Public Works Department.

(4) The Zonal Master Pjan shall not impose any restriction on the approved existlng land
use, infrastructure and activities, unless so Specified in this Notification and the Zong|
Master Pjan shall factor in improvement of all infrastructure and activitieg to be more
efficient ang eco-friendly.

(5) The Zonal Master Pjan shall provige for restoration of denuded areas, conservation
of

existing water bodies, Management of catchment areas, watersheq Management,
oil and mojst i

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere

+ to prohibiteq and regulateq activities listeq in the Table in Paragraph 4 apqg also

ensure ang promote eco—friendly development for Security of |ocg| CoOmmunities’
livelihoog.
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(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the
Monitoring Committee for carrying out its functions of monitoring in accordance with
the provisions of this notification.

the following measures for giving effect to the provisions of this notification, namely:-

(1) Land use.—- (a) Forests, horticulture areas, agricultural areas, parks and open spaces
earmarked for recreational purposes in the Eco-sensitive Zone shall not be used or
converted into areas for commercial or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes
other than that specified at part (a) above, within the Eco-sensitive Zone may be

(i) widening and strengthening of existing roads and construction of new roads:
(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution:

(iv) cottage industries including village industries, convenience stores and local
amenities supporting eco-tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and
industrial development activities without the prior approval of the competent authority
| .

Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of
2007):

Provided also that any error appearing in the land records within the Eco-
sensitive Zone shall be corrected by the State Government, after obtaining the views
of Monitoring Committee, once in each case and the correction of said error shall be
intimated to the Central Government in the Ministry of Environment, Forest and
Climate Change:

Provided also that the correction of error shall not include change of land use in
any case except as provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with
afforestation and habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified
and plans for their conservation and rejuvenation shall be incorporated in the Zonal
Master Plan and the guidelines shall be drawn up by the State Government in such a
manner as to prohibit development activities at or near these areas which are
detrimental to such areas.

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing
tourism activities within the Eco-sensitive Zone shall be as per the Tourism Master
Plan for the Eco-sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of
Tourism in consultation with State Departments of Environment and Forest.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
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(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity
of the Eco-sensitive Zone.

(e) The activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one
kilometre from the boundary of the protected area or upto the extent of the
Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of
the protected area till the extent of the Eco-sensitive Zone, the establishment
of new hotels and resorts shall be allowed only in pre-defined and designated
areas for eco-tourism facilities as per Tourism Master Plan:

(ii) all new tourism activities or expansion of existing tourism activities within the
Eco-sensitive Zone shall be in accordance with the guidelines issued by the
Central Government in the Ministry of Environment, Forest and Climate
Change and the eco-tourism guidelines issued by National Tiger
Conservation Authority (as amended from time to time) with emphasis on
eco-tourism, eco-education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and
expansion of existing tourism activities shall be permitted by the concerned
regulatory authorities based on the actual site specific scrutiny and

' recommendation of the Monitoring Committee and no new hotel, resort or
commercial establishment construction shall be permitted within Eco-sensitive
Zone area.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone,
such as the gene pool reserve areas, rock formations, waterfalls, springs, gorges,
groves, caves, points, walks, rides, cliffs, and the like shall be identified and a
heritage conservation plan shall be drawn up for their preservation and conservation
as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of
historical, architectural, aesthetic, and cultural significance shall be identified in the
Eco-sensitive Zone and heritage conservation plan for their conservation shall be
prepared as part of the Zonal Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone
shall be complied in accordance with the provisions of the Noise Pollution
(Regulation and Control) Rules, 2000 under the Environment Act.

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall
be compiled in accordance with the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 (14 of 1981) and the rules made thereunder.

(8) Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be
in accordance with the provisions of the General Standards for Discharge of
Environmental Pollutants covered under the Environment Act and the rules made
thereunder or standards stipulated by State Government whichever is more stringent.

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under--

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be
carried out in accordance with the Solid Waste Management Rules, 2016,
published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number S.O. 1357 (E), dated the 8" April, 2016;
the inorganic material may be disposed in an environmental acceptable manner
at site identified outside the Eco-sensitive Zone; and

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in
conformity with the existing rules and regulations using identified technologies
may be allowed within the Eco-sensitive Zone.
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(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in

accordance with the Bio-Medical Waste Management, Rules, 2016, published by

the Government of India in the Ministry of Environment, Forest and Climate
Change vide notification number G.S.R 343 (E), dated the 28" March, 2016.

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in
conformity with the existing rules and regulations using identified technologies
may be allowed within the Eco-sensitive Zone.

(11) Plastic Waste Management.- The Plastic Waste Management in the Eco-sensitive

Zone shall be carried out as per the provisions of the Plastic Waste Management
Rules, 2016, published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18"

March, 2016, as amended from time to time.

(12) Construction and Demolition Waste Management.- The Construction and
Demolition Waste Management in the Eco-sensitive Zone shall be carried out as per
the provisions of the Construction and Demolition Waste Management Rules, 2016,
published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29" March, 2016,

as amended from time to time.

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out
as per the provisions of the E-Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change, as
amended from time to time.

(14) Vehicular Traffic.— The vehicular movement of traffic shall be regulated in a habitat
friendly manner and specific provisions in this regard shall be incorporated in the
Zonal Master Plan and till such time as the Zonal Master plan is prepared and
approved by the Competent Authority in the State Government, the Monitoring
Committee shall monitor compliance of vehicular movement under the relevant Acts

and the rules and regulations made thereunder.

(15) Vehicular Pollution.- Prevention and control of vehicular pollution shall be
incompliance with applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial Units.— (i) On or after the publication of this notification in the Official
Gazette, no new polluting industries shall be permitted to be set up within the Eco-
sensitive Zone.

(i) Only non-polluting industries shall be allowed within the Eco-sensitive Zone as
per the classification of Industries in the guidelines issued by the Central Pollution
Control Board in February, 2016, unless so specified in this notification, and in
addition, the non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction
shall be permitted;

(b) construction shall not be permitted on existing steep hill slopes or slopes with a
high degree of erosion.

4. List of activities prohibited or to be regulated within Eco-Sensitive Zone.- All
activities in the Eco-sensitive Zone shall be governed by the provisions of the
Environment Act and the rules made thereunder including the Coastal Regulation Zone,
2011 and the Environmental Impact Assessment Notification, 2006 and other applicable
laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act,
1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments
made thereto and be regulated in the manner specified in the Table below, namely:-
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No, $934.4.—Hrratum.—In the schedule. annexal to Government Notification No. 6F, dated 1st
March 1879, publishod at payres 172186 of the Bombay Government Gusette of the 6th idem :

For— \ C Read—
—— o . ﬁ R e T
luka. Viltage ! Taluka, Village.
1
B R i ‘
' \
! '
Shrigonda o Dawaliesn, - Shtigonda e Pealaaon,
Shartdongar, | S heridonggarpathar
IS comginns. ‘ [ Ieserawhan.
Ajnnojer, 4 I A g
: Aungra. ' l Augar,
Nimpatggan, ! Limpangaon.
Kowter, ! Kawathe.
Vudugaon, - } | Vadagion Sindadi.
Wakadgnon. ! i Ukadgaon,
Dlinraju, i Pihurge.
Korvgaon, : Roregawhan,
. 2 Sudeguon. { Rureg .
Pisorih Khard. | Pisore Hudrak.
i

No. 4948, —Under the provisions of Seetion 11, cluuses (c) and (4), of the Sca Customs Act, vill
of 1878, it is hereby notified that the following place shall be a wharf within the limits of the Porl of
Kardchi for the landing and shipment of the classes of goods specified against it :—

Crane Pier—bounded on the north by the Port Department Coal Pier, on the south by the Pilot Pier,
on the enst by the harbour, and on the west by the Port Department Store Yard.—For Port Trust
Departmental purposes and for the landing and shipment of passengers’ bugrage.

&
Bombay Castle, 1ith June 1592,

No. 4997 —Whereas it appears to tho (tovernor of Bombay in Council that land is required to be
taken by Govermment at the expense of the 1Tubli Municipality for o public purpose, viz., for the construc-
tion of u new road, in the village of Madinaikan Arlikatti, téluka Hubli, district Dhirwidr; it is hereby
declared that for the above purpese the picees of fand deseribad below are required within the aforesaid
village of Madinaikan Arlikatti :—

‘ Laud roquired, Bounduries,
; Sure i : LR e e WA sl S e
i "L;‘.'N voy | Area, | Assessnent. Tenuve, Namo of Khatoddr, i
1 Ne Arve. Aswossticit Nenghy -t East. South, Woat,
PO ;
oo s : : i S e B '
A g.( Wy 8, ~’A. K -,’; s & g i i i
i ' 1
1 22 A 1 0 0l toyera Govind Malkdevoaik, o 7 8¢ 0 ¢ 0 {Survey No, Hurvey  Noo Hariey Nun! Parts of Sure
bt Rulghatl, e 14, Wi, ¢ Stmid parte vey Nuw, I8
C oot Nt | end e
g | {12 om| 000 Do . D o eiel 211 o] Sareey Now Henmindor of Viltage it Hemalidor of
: . 20, 21wl waae Noo ity Survey! thevawme No
pert of 26 | . i Nevonssnd, | U,
: |
iy s I ' ' i

This declaration is made under the provisions of Seetion 6, Aet X of 1870, to all whom it may
¢oncern, who are hercl)%' warnod not to obsteuct or interfere with persons employed on the land.

No. 5001 —Wheroas it appears to the Governor of Bombay in Council that land is requiral to bo

taken by Government at the public expense for a public purpose, viz, for the const ruction of a drainage

. channel, in the villages of Adol, Hajat and Telva in the Anklesvar Piluka of the Broach District ; it is
hereby declared that for the above purpose the land specified below is required within the aforosaid villyres

of Adol, Hajat and Telva:—
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